
Annaers  VAISAKHA 4, 1881 (SAKA) WrttUi» Afiairtr*x$flP

Ae the LAJS and  I.P.S and Central 
8arvices during 1988-59;

(b) «rh6fher these s*ats include the 
quote twservtd tor 1858-59 only or 
abo those vacancies which remained 
.iwrtTW durittg the previous three 
years,

(c) the total number of applications 
received from Scheduled  Castes and 
Scheduled Tribes candidates and the 
total number qualified in the written 
examination held during 1858*59; and

(d) the number of persons out of 
them selected1*

Tl*. Minister of State la the Ministry 
«t Bomo  Affairs  (Shri  Datar):  A
statement is laid on the Table of the 
Sabha [See Appendix VII, annexure 
No 40]

Equation of Posts in Madhya Pradesh

3533.  Shri Kistaiya: WiU the Minis­
ter of Home Affairs be pleased  to 
state

(a) whether the Union Government 
have approved the principles evolved 
by the Government of Madhya Pra­
desh for equation of posts and deter­
mination of seniority of Class I, II 
and III officers of integrating units of 
Madhya Pradesh,

(b) if so, what are the principles so 
evolved and approved,

(c) whether the principles formu­
lated by the Madhya Pradesh Govern­
ment give equal weigh tage and treat­
ment to the employees of the former 
States,

(d) whether the nature and duties 
of posts held by the officers In merged 
States of Chhatisgarh and Rajgarh of 
Madhya Bharat were given the same 
consideration, and

(e) if not, the reasons therefor9

The HBMrter of state la the Mhrfs- 
fay of Home Affairs (Shit Datar): A 
statement i» laid so the Table o( the 
SQhhfti [$«a Appendix V2X annexure 
H* 41.]

Uta

PAMM LAtoOtfTBBS TABLE

Amsnsbunt to Bmsnnuiim or jn 
Pmpls (Cbwar «r Aicam i» 
Suction Pnmou) Scuta;

The MlwMmr at Law (Shri A.J. 
S-):  i» tty  on the  TaHfc
under awbrsactoent (3) of Section JM 
of the Representation of the Peg||b 
Act, 1951, a copy of Notification Ito. 
GSR. 433 dirted tM* 9th April, 1989, 
making certain fur&er amendments So 
the Representation of A* Ffeople (Coo- 
duct of MMtni attd BleWion Peti­
tions) Rules, WW. {Placed m Library, 
See No LT-1378/58)

Actum   tAMMH jnr Go v x r n m b s t a »

ASSURAMCJBS

The Minister otParflaaenitary A S tfiki 
(Shri Saiga Mwysn Sftaha): I
to lay On the. ftlfle a copy of each of 
the following statements showing the 
action taken by the Government tm 
various  assurances,  promises  an3 
undertakings given by the Ministers 
during the various sessions of SeconS 
Lok Sabha—

(I) Supplementary  Stat̂ medt 
Seventh Session, 1858 {.Sat 
Appendix VII, annexure Wo 
42J

(II) Supplementary  Statement 
Sixth Session, 1858 No  VI 
[See Appendix VII, annexure 
No 43}

Notifications vndbh Foreign Exca/urna 
Regulation Act 

•

The Deputy  Minister  of  Finance 
(Shri B B Bhagat): I beg to lay tm
the Table, under sub-section (3) <2 
Section 27 of thfe Foreign Exchange 
Regulation Act, 1847, a copy of each 
of the following Notifications:*—

(1) G&R. Mo 178 dated the 11th 
February, 1958, making cer­
tain further amendments  to 
th« Foreign Exchange SegtlW- 
tfctfi  1852. (Placed J*
Lttrtoi, At (to LT*1SWN>



'M M tPvbU c Accounts Commit*. APRIL ^  ign fiuaiMn H0UWZ3372

(Shri B. R. Bhagat]
^Ji) GSJR. No 192 dated the 14th 

February, 1959. [Placed m 
Library, See No. LT-1377/59].

KMtncATzoim unwer S *a  C u s t o m s  Act
8hrl B. B. Bhagat: I beg to lay on 

' the Table, under sub-section (4) of 
fltttlon 43B of the Sfca Custom* Act, 
1878, a copy of each of the following 
toFotiflcation*‘—

(1) G SR  No. 413 dated the 11th 
April, 1959 

(li) G S.R No 414 dated the Uth 
April, 1959, making certain 
further amendment to the 
Customs Duties Drawback 
(Fixed Sates) Rules, 1958

(iii)' GT3R- *fo 418 'dated tbe lltti 
April, 1959, making certain 
further amendment to the 
Customs Duties Drawback 
(Brand Rates) Rules, 1958 
[Placed tit Library, See No 
LT-1375/59]

A m e n d m e n t s  to  C en tral  E x c ise  
R uubs

Shri B. R. Bhagat: I beg to lay on 
the Table, under Section 38 of the 
Central Excises and Salt Act, 1944, a 
copy of Notification No G SR 480 
dated the 21st April, 1959, making cer­
tain further amendments to the Cen­
tral Excise Rules, 1944 [Placed in 
Library, See No LT-1382/59]
A m e n d m e n t s  t o  E st a te  D o t y  R ules

The Deputy Minister of Finance 
(Shrimati Tarkeshwari Sinha). I beg 
to lay on the Table, under sub-section
(3) of Section 85 of the Estate Duty 
Act, 1953, a copy of Notification No. 
SO 747 dated the 11th April, 1959, 
making certain further amendments to 
the Estate Duty Rules, 1953 [Placed 
in Library, See No LT-1378/50].

lt.83 his.
PUBLIC ACCOUNTS COMMITTEE 

Sdctzsmth Report

4)pvt Buga (Tenali)- 1 beg to pre- 
sfftttth* Sixteenth Report of the Public 

Committee of the Second Lok

Sabha on the Excesses over Voted 
Grants and Charged Appropriation* 
disclosed in the (i) Appropriation 
Accounts (Defence Services), 1958-58;
(u) Audit Report (Defence Services), 
1958, (ui) Appropriation Account* 
(C ivl), 1958-57 and Audit Report, 
1958, and (iv) Appropriation Accounts 
of the Government of Delhi for the 
Vear 1956-57 (1st April, 1956 to 31st 
October, 1956) and Audit Report, 1988*

1203* hrs.
BUSINESS OF THE HOUSE

Tbe Minister of Parliamentary 
Affairs (Shri Satya Narayan Shiha):

'{fY£A you r pecataxcaa, S it, f  ttte  0  
announce that Government Business 
Jor the week commencing Monday, the 
Vfth April, will consist of—

(1) Consideration of any item o f 
Government Business carried 
over from today’s Order 
Paper

(2) Consideration of motion for 
reference of the following 
Bills to Joint Committee—

(i) State Bank of India (Sub­
sidiary Banks) Bill

(II) State Bank of India (Am­
endment) Bill

(III) Banking Companies (Am*- 
endment) Bill

(3) Consideration and r*‘Miwff 
of—

(1) Bengal Finance (Sales Tax)' 
(Delhi Amendment) Bill

(ii) Displaced Persons (Com­
pensation and Rehabilita­
tion) Amendment Bill.

(Hi) Costs and Works Accounts 
Bill, as passed by RaJya 
Sabha

(iv) Census (Amendment) Bill, 
as passed by Rajya Sabha.

(4> Discussion and voting of the- 
Demands for Excess Orante




